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[Mr. Speaker]
tion, and he replied again. I do not want to
prolong it further,

SHRI D. N. PATODIA : It has not been
replied to.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : In view of the fact that
America is not listening to us, and that it is
not only America which has been supp]ying
arms to Pakistan, in view of the fact that
Pakistan has been getting Mirage-I1I aircraft
from France and Cobra anti-tank missiles and
surface to air missiles from the Federal Repub-
lic of Germany and she has been getting arms
from all over the world, what efforts are we
making to get more arms for India ?

Secondly, I am very glad that the hon
Minister has said that we should concentrate
our efforts on the dangers that we face and
that the hon. Prime Minister has also remark-
ed in her Meet-the-Press interview in New-
York that the situation in India is quite
different because we have on our borders
foreign armies at a distance of 20 feet. In fact,
in Kashmir and in the borders of Bengal in
places like Nadia, we are facing them at even
less than 20 feet. In view of this, may I know
what measures are being taken to have greater
security, so that our borders may be more
secure, particularly in West Bengal ?

Thirdly, there is positive infiltration into
the ordnance factories where there is stoppage
of production of armaments. In view of the
heavy supply of armaments received by Pakis-
tan and the stoppage of production in our
ordnance factories, we do stand in great
danger. So what we are doing to control this
kind of stopping of work in our ordnance
factories and infiltration ?

Fourthly, is the Government aware that,
on the strength of all these arms that Pakistan
is receiving, centres of sabotage have been
built Wy Pakistan where 10,000 people ata
time are being trained in sabotage and guerilla
warfare, and also that they have more than
half a dozen underground jet airports in the
Kashmir border ? In the spy ring that was
smashed in the Urisector, some of our own
personnel were involved and bave been arres.
ted. In the light of all this, what are we do-
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ing to screen the personnel and stop this
infiltration into the army and ordinance facto-
ries 7

SHRI SWARAN SINGH : I have carefully
listened to all the points. They are very
relevant and important, but the hon. Member
has addressed them to the wrong quarter.
They relate cither to the Defence Ministry or
to the Home Ministry, and I am sure that
if they are formulated in a proper form, she
will get the replies from the Ministers concer-
ned.

13.03 hrs.

RE: MOTIONS FOR ADJOURNMENT
(Query)

MR. SPFEAKER : Papers to be laid.

SHRI NATH PAI (Rajapur): I secek your
leave to raise the motion of privilege, of which
I have given notice.

MR. SPEAKER: I am cxamining it. I
will refer to it later on. T will let you know. I
am examining all the privilege motions, There
are quite a few of them.

=it g w=x W (waa) @ afaae
qEATT AT 1

SHRI P.K. DEO (Kalahandi): I gave
notice of an adjournment motion.

MR. SPEAKER : Parliament has nothing
to do with what the MLAs do. I have not
allowed it.

SHRI P.K. DEO: There has been a
unanimous demand for a steel plant in Orissa,
and the Chief Minister has written to the
Government of India asking whether the
Government of Orissa can go ahead with its
own steel plant,

A grave situation has developed there.
People are agitated. If you do not allow the
adjournment motion, you cannot expect all of
us to participate in the proceedings of the
House. The MALs of Orissa have come here,

MR. SPEAKER : It has nothing to do
with Parli - (Interruptions.)
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SHRI P. K. DEO : If you do not allow it
I shall walk out.

Shri P. K. Deo then left the House
MR. SPEAKER : I quite appreciate that.

SHRI NATH PAI: Mr. Speaker, I am
glad to beassured by you that you are consider-
ing the matter I had raised. But after the
statements I made during the question hour I
thought that the case regarding my privilege
motion was prima facie established. I cited
the necessary evidence.

MR. SPEAKER : I am going to see it in
the light of that. That is the reason I am
with holding my decision.

SHRI SAMAR GUHA (Contai) : I have
tabled an adjournment motion on the law and
order situation in West Bengal.

MR. SPEAKER : It is a continuing matter;
I did not agree to that.

SHRI S, M. BANERJEE (Kanpur): We
have also tabled an adjournment motion.

SHRI P. RAMAMURTT : I have cited 2
recent occurrence—the stabbing of Mrs. K. C.
Bose, despite the fact that information was
given to the police three days in advance by
comrade Jyoti Basu and other persons.

MR, SPEAKER : These are State matters.
« « (Interruptions)

SHRI P. RAMAMURTI (Madurai) :—
This is the only forum where we can discuss it;
West Bengal is under President’s rule. I cannot
understand how you can disallow it.

SHRI SAMAR GUHA : The State is at
the moment under the President’s rule and is
being governed by the Centre in all matters;
questions are answered in Parliament.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : They have bought over the hard
core of criminals, There are also the Central
Intelligence people. Those criminals murder
CPM workers.

MR. SPEAKER : Whatever happens there.
concerns law and order and itis a continuing
matter.
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SHRI JYOTIRMOY BASU: They are
engaging criminals to murder political workers
so that they can get asmooth win in the next
elections. It is a shame on the Government.

SHRI UMANATH (Pudukkottai): The
police were informed that an attack was
expected and yet she had been stabbed ; no
police protection was given. There is no
assembly there to discuss these things. We are
raising the question of giving protection to
people involved in democratic movement there ;
the police are also involved and are conniving
at such things. The question can be raised
only here. We seek your protection; we
request you to reconsider this question and
give us your decision allowing this adjourn-
ment motion.

MR. SPEAKER : We shall see if we can
find sometime to discuss such matters because
there are so many of them. ., . (Interruptions)

SHRI P. RAMAMURTI: You have
already said that you have rejected it. What
are we to do ?

AN HON. MEMBER : Are we to under-
stand that we are going to have a discussion on
this subject ?

SHRI NATH PAI : With due respect to
your authority, I am not clear how you can
reject the adjournment motion. . . (Interruptions.)

MR. SPEAKER : Order, order.

SHRI SAMAR GUHA : For the last six
months, there has been no meeting of the
Consultative Committee. I had written several
times to the Prime Minister, but the Prime
Minpister did not even reply. Where is the
forum where we should raise these matters if
it is not Parliament? You said thar this is
not a recent matter. But then everyday, half a
dozen people are being killed. 22 policemen
‘have been killed. A lady has been brutally
killed just a few days before. If you sa® that
this i1s not a matter of recent occurrence, a
matter which has been brought in the Lok
Sabha, what else can be done ? (Inferruption)
What should be done ? For the last six months,
there has been no meeting of the Consultative
Committee for West Bediga'. I have sent several
letters to the Prime Minister, but she did not
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[Shri Samar Guha]

care to reply. I want to know what the
Central Government have got to say., West
Bengal has become a hell for the citizens there.

MR. SPEAKER : Kindly sit down.

SHRI SAMAR GUHA: Half a dozen
people are being killed every day. 30 policemen

have been killed there. Political workers are
" being killed, and ladies arc being dragged and
killed. If you say that this is not a matter to be
brought before this House, where is the forum
then ? For the last six months, there has not
been even a single meeting of the Consultative
Committec. In spite of our requests, the
Prime Minister and Home Minister did not
care to reply. She did not care to reply to any
our requests. What should be the forum where
we should raise these points if not here ?

SHRI S.M. BANERJEE: Sir, what is
your decision ?

SHRI JYOTIRMPY BASU: We must
have the Adjournment Motion discussed today.

MR. SPEAKER : Isce from the Adjourn-
ment Motions that it is not a particular case
that is quoted. One of the motions is just a
general motion. There is also another one.

SHRI A. K. GOPALAN (Kasergod):
There is a motion which has been rejected.

SHRI P. RAMAMURTI: There is a
motion regarding Mrs. K. C. Bose.

MR. SPEAKER : I will study all these -

later and let you know. (Interruption.)

Several hon. Members rase—

MR. SPEAKER : The same member has
given two motions.

SHRI JYOTIRMOY BASU: We want
to have your decision right now.

MR. SPEAKER: One and the same
Member has given two motions. How can he

give two motions, I bave to take up only
one.

SHRI JYOTIRMOY BASU : What is your
decision ? I have sent you three telegrams
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saying that the Adjournment Motions must be
taken up.

MR. SPEAKER : I will consider them on
merits. There is no question of telling me like
that.

SHRI JYOTIRMOY BASU: You cannot
rule me out like that.

MR. SPEAKER : It has to be taken on
merits.

SHRIP. RAMAMURTI : I was informed
that the Adjournment Motion was rejected.

SHRI GANESH GHOSH (Calcutta South):
I was also informed that my Adjournment,
Motion has been rejected. (Interruption.)

MR. SPEAKER : These motions are more
than one. The same Member has given diffe-
rent motions on different subjects. I am going
to review what is the common thing in regard
to these Adjournment Motions,

St §aT AW T : FEAT wIEw,
1 #94 Fgr T AR ewHAZ AraA
o @ fer & fa=ie &&@ | @
fafast & s s @ dfwag o
AT AT ¢ aF gH $E AT A3 2 |
afFa—

MR. SPEAKER : My decision is that I do
not accept the one which is general. The
others mention something else. The same
Member has given them. I bhave to see what
is the procedural matter on these things which
are given at one and the same time ; two
motions by the same Member. One Member
has given two motions at one and the same
time.

SHRIP. RAMAMURTI : I will withdraw
the first motion because it isgeneral. I have

given the second motion also. Therefore, I want
to know when we can discuss it.

MR. SPEAKER : My ruling is, the first
one is too general. But you gave another one,
How can I know that you will insist on the
other one now ?

Several Hon. Members rose—
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SHRI H. N. MUKERJEE (Calcut ta-North-
East): Certain things have happened in West
Bengal, and there is an impossible situation in
West Bengal. I want to bring to your notice
the fact that there is a Consultative Committee
which evenin times of the direst things happen-
ing in West Bengal has not met even omce
during the interim period, which has added
gravity to the feelings of Members who want a
discussion in the House. When the Govern-
ment does not come forward to propose a
discussion on a subject which is entirely in
their own charge—President’s Rule is in opera-
tion there —when members try to introduce the
matter by way of an adjournment motion, you
see how tempers are frayed because we do not
get an opportunity for discussing it. If, there-
fore, we get from you a kind of assurance, as
far as you can give it, that as soon as ever it is
posible we shall have a discussion in the
House on the situation in West Bengal as it is
today, and it has got to be rectified, then of

course we can take that.

SHRI SAMAR GUHA: For the last six
months, not even a single meeting of the
Consultative Committee for West Bengal has
taken place....

MR, SPEAKER: I have asked you a
number of times to sit down.

SHRI SAMAR GUHA : Letters addressed
to the ministries were not replied to. (Interrup-
tions).

SHRI A. K. GOPALAN : Myself and Mr.
Jyoti Basu sent a telegram to the Prime Minis-
ter from Calcutta, She was a teacher going to
the school the previous day and there were
some threats that she should not go. She was
a teacher in that school. Mr. Jyoti Basuin-
formed the police officers. Mrs. K. G. Bose
also informed the police. Afterthe police was
informed that there was danger to her life, 13
people entered the school and stabbed her. It

is not an ordinary thing.

st wAT AW YA AT HGIRA,
uF ZAY gEAAd /1T 3 Lo o ¥
T & 1 qgi davRar &1 gar S af g
AT 93 g TAAHE FT FAIAE § gs
2\ gg Wt aefiT wwar @1 sER A
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Frw fioEe 7 fear &1 3asr o &g
F#fast 7 1 a3 739 ageaqel aa 2

MR. SPEAKER : All these notices about
actions of the Governor ete., are not, I thiok,
subjects for adjournment motion. But I am
requesting the Home Minister to find some time
for discussion because there was no meeting of
the cousultative committee. I will consult the
Home Minister and the Minister of Parlia-
mentary Affairs and fix some time for a discus-
sion.

SHRI KANWAR LAL GUPTA : We must
discuss UP. It is most important.

=it sviex | (1) - oF faaz
A @@ A AT gA F | ST TAH A
At AETF AT A0 GIO7 1 FAY A AT
g7 &Y 78 & 1 g 9T # and ar A
foF gad @ vz @ g1 fagr
M aA F A g E

MR. SPEAKER : Let me first deal with
the pending matters. He is not going to reply
to anything now. I am only asking him if be
is prepared for a discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : A reference has been made to
the meeting of the Consultative Committee for
West Bengal. I appreciate the anxiety of the
bhon. Members. I thought the House would
like to know that a meeting is being called on
the 17th of this month. (Inferruptions)

SHRI H. N. MUKER]JEE : This is adding
insult to injury. We have already got notice
about the meeting on the 17th. Our grouse
was about the interim period. Why was nof a
meeting called earlier ? What was the Primne -
Minister doing ?

SHRI GANESH GHOSH : So many people
are being killed every day.

MR. SPEAKER : I would request him to
sit down. We will fix some time. Because the
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[Mr. Speaker] .

meeting was not held earlier than the Parlia-
ment session, we will fix some timein the
House itself.

SHRI K. C. PANT : I am in your hands.

MR. SPEAKER : These are so many
matters raised in the form of adjournment
motions. We will fix some time for those
subjects. 17th happens to be during the session.
It would have been much better if the meeting
had been held earlier and no occasion provided
for this complaint. I propose that this be
discussed here.

SHRI KANWAR LAL GUPTA: What

about the discussion on UP ?

MR. SPEAKER : We will fix some time
for that also.

sft WHFx WY : wewer wEiEy, A
fagiz & wsgma, =t franas Fam,
q gq@z H s@EEEdl &1 AT FT
3% g ag x4 fzar § 5 fagre #r
TIAT 3T & AT TS K A F
gFEy §  @aa smar afrgr g
AT WEIET A 4F A I§ AT
Fgr & wafs  s@m sgwr gro
gouey @i W gagd A faEw
ETLT &1 TT0qq FLA J a7 gg § 1 74
TS ABIZT IT GEIAET 1 7T FIA
& fordr et A w7 @ & o Fur Ay
@I UT & ISP a8 IUT F &
ar a9t A% ¥ ! avfav wusqara
wgian o¥rae & sfa waradg adr g,
afes Fedtg g § why smazg &)
Tafad #47 73137 39 Sy ¥ cqedmyn
F3 |

MR. SPEAKER : Thatcan be discussed
or raised on some other time. Further, there
is nothing pending in the agenda.

st v =T (gat) : asTE wgaEn,
ufFree & aiX § oY eede faar ar @
2, wE wgfaga v fagrarsm @ @
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Wi wEm e ¥ ) as e wd
Ty 77 &, w7 fs @z g9v aefaa
1 Aol &1 A w7 fzar o @, & ax
o wfs ¥ wzm gfem ¥ om
ez A Az a7t § www v gar 2

13.22 hars.

PAPERS LAID ON THE TABLE

STATEMENT Re. RAILWAY ACCIDENTS AND
Review or THE TREND OF ACCIDENTS ON
Inpian Raiwways During Last Five
YeARs.

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF RAILWAYS (SHRI R. L. CHA-
TURVEDI) : I beg to lay on the Table a state-
ment regarding certain recent Railway accidents,
alongwith a review of the trend of accidents on
the Indian Government Railwaysduring the last
five years, and a review of the action taken on
the recommendations of the Kunzru and Wan-
choo Committees. [Placed in Library. See No.
LT—4170/70].

ForeloN EXClIANGE REGULATION (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): I
beg to lay om the Tablea copy of the
Forcign Exchange Regulation (Amendment)
Ordinance, 1970 (Hindi and English wversions)
promulgated by the President on the 20th
September, 1970, under provisions of article
123 (2) (a) of the Constitution. [Placed in
Library. Ses No. LT—4171/70].

RerorT OF ALL-INDIA INsTITUTE OF MEDICAL
Sciences, 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): On behalf of Shri K. K.
Shah,I beg to lay on the Table a copy of the
Annual Report of the All-India Institute of
Medical Sciences, New Delhi for the year
1969-70, under section 19 of the All-India



